i

CENTRAL ADMINISTRATIVCET TRIBUNAL
PRINCIPAL BENLH

UeARe NU.3168/92
Hon'bla Shri R.K.Ahooja, Mamber(A)
Naw Oalhi, this 11th day of March, 1997

Shri Narain
8/o Shri Sukha
Ex=-Mate undar p.w.I, Hapur
and I.0.W. Garhmukt2shar and Gajraula
r/o Sath Futa=Road
Housa No.8/86, Arjan Gali
valhi - 32, eeoe ADpliCant

(None)

Vs,

1« Union of India, through

Genaral Managar
Northarn Railway
Naw Ualhi.

2, ULivisional Rail iManagar
Northern Railuay
fMoradabad.
3. Assistant Znginaar
Northarn Railuway
Hapur. eees Raspondants

(By Shri K.K.Patel, Advocate)

0 R J & R(Oralj

The applicant is aggriavad by tha action of
raspondants in tarminating his sarvicas as Casual Labour
flatae. Ha claims that ha workad as Casual Labour mMate

from 15.12.1978 to 14.10.1984 with short braaks. Ha

claims that he having workad for morz than 120 days acquirad

tamporary status and his sarvicas could not ba disangagazd
without giving him on2 month's notica. Ha also submits
that tha Railway Board has issuad instructions that thz2
nam2 of Lasual Labourars who wara dischargad at any
time aftar 1.141981 ought to continua to ba borna on
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tha liva casual labour Ragister, and thass instructions
hava b2en raitaratad in the Railway Board lattar
No.Z(NG)/87/CL/38 datad 12.6.1987. Ha tharaforas

prays that th2 raspond:nts be diractad to reinstata

him as Casual Labour Mate and grant him any furthar
rali:f which may ba da2amad Pit and propar in tha

circumstancas of thz2 casa.

2, Tha rispondants in ra2ply dany tha contantions
of thz2 applicant and stat: that his sarvicas warz: not
tarminatsd but h2 himsz21f did not turn up for job

sincs 1983. Tha2 praszant application, according to

rispondants, is tim2 barrad.

3. An MA for condonation of dalay was also filad,

Finally, tha 0OA was admittaed in 1993,

4, I hava haard th2 lsarn;d counsal for

tha respondants who raeitaratz2s that tha application is

tima2 barrad sinca th2 causa for action arosa in 1983 and
tha UO.A, was filad in 1992. The U.A. has bz2an admittad
after issuing notice on tha MA for condonation of delay.

In any casz, tha dalay can b2 takan intc account in
moulding tha ra2lisf. The applicant has sought ra=-angagamant
from th2 data his servicas wars tarminatad in 1983.

Since ..n2z hims21lf has baan lata in sa2zking raliaf, no such
diraction can bha givan., Howavar, tha applicant is antitlad
to havae his nama2 continuad on tha liva casual labour
Ragistar in tarms of the various Railway Board circulars
issuisd by tha Railway Board thamsalvas, including tha

ona No.2205/190~X11-A/ZIV dat2d 28.8,1987. Para 9 tharaof

r2ads as undarg
L;Dntd.....l’:/—
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®eeeeees thosa Lasual Laboursrs dischargad
prior to 1.1.1981 and had not workad for
two yaars, thair namas should ba dalatad
axcapt such L.L. who had mada spacial
raprazsantation in tarms of P35 No0.9191 and
9195 (to bs axzcutad upto 31.3.1987) and
considarad aligibla furthar, all C.L.
dischargad aftar 1.1.1981 thair namas
ar2 to ba Continuad on the lifa Casual
Labour Ragistar indafinitaly?

5. It is not nacassary, as statad by tha
l2arnad counsal that tha applicant has to prasant
hamsalf for his nama baing placed on tha Lifs Casual
Labour Ragistar sinca this has to ba donz by tha
raspondants thamszlves. It is not danizd that tha
applicant had workad as Casual Labour #ata from
1978 to 1983. Ha is thus antitlad to hava his nama
placed and continuzd on th3 Liva Casual Labour Ragistar.
The OA is thar:fora disposa2d of with tra following

diractions;-

(i) T™a raspondants will placa tha2 nama of
tha applicant in th: rala2vant live casual
labour registar on the basis of tha

s2rvicae randarad by him upto 1983.

(ii) Tha2 rasponaents will ra-angaga tha applicant
in cas2 ha3 maka2s a r:prasantation to that
affact k22ping in viaw his szniority on tha

Live Casual Labour Ragistar.

Th2 OA is accordingly aisposad of. No Costs.
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(R.K. AHOD JA)

M n/awm



